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JoA. 139/2001

The nresént O.4. contains innocusus

prayen&gﬁﬁé far a direction to-the resoondents

to diswose of .the re\resewtatxon at Annexure
A/5 which was received by the respondents on

1101.-0J0 W]thln t:’!ﬁ‘ St.ir)J]a*'eQ w)F r“‘—)d It

contains a further prayer to jssue a direction
to the ressondents to initiate and complete
thne discialinary nroc n@dlnjsﬂqa1nst tﬂo
amlicant also within the st 13u13ued'orr iod,
The same contains a final prayer for quasiing
the suspension order dated h.12.99aat;énnexure
A/5 on the ground that the same has been
issucd mala fide, arbitrary and with oblique
motives,

In our view the first two nrayers deserve
t> be granted, Accordingly the respondents 3
are dirnéted to dispose of the r63T‘SPﬂtat13ﬂ
anﬁ‘ cownun1gate their decision thereon to
thelappiicant within a period of 3 months

from today. The respondents are further
~directed to initiate and comylete the disci-
‘plinary proceeding against the applicant
“within a period of 9 months from tnday..

As far as the last prayer is concerned,
we do not find tnatﬁjust cause - has been made

out for revoking the suspension order, Th

analicant however will be entitled to renaaaly
for this’ prﬂy r in case the d15L1p11ﬂary

proceeding is not completed within the afore-
said period of 9 months,

The present J.4. is disposed of with
the aforesaid directions with no order as
to costs,

e i j Y r~"~>—9
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BEFORPITHY CENTRAL LDMINISTRAT}VE

Guwshati Bengc

INAL - CAUHATI BENCH.
: (CIRCUIT COURT AT IMPHAL)

Dy 5 \4

:; AN APPLICATION UNDER SECTION 19 OF THE
“' ADMINISTRATIVE TRIBUNAL'S ACT, 1985,

ORIGINAL APPLICATION NO. 129 OF 2001.

Shr1 L. Shangazan Tangkhul
‘i ~ —Applicans,
f -VERSUS-
;5 1. The Union of %I{fiﬁ and 3 (three} others.
| " —Respondents.
ﬁ INDEX ;
33: Ne. Description of Documents: Page No.:
| App‘sicatim. - 1ok -
| Verification. - F-
| Annexwre - A/1 (True copy of appointment order of |
applicant as EDBPM/Phungcham B.C. dtd. 07/01/83). - 8-
4 Amnexure - A/2 (True copy of order/letter did. 63/12/96
. of S Supdt, P.O./Manipur Division). ' - 9-
Ji Anmexure A/3 (True copy of order did 01/04/97 of
} SDIPO/Ukhrul directing the application to report for
y rejoining o service). - 10—
Annexwre A/4 (True copy of Dy. Supdt POs /M.Div.
directing SDIPO/UEL to conduct inquiry and submit
report dtd. 13/08/99). - &12—
Annexure - A/S (True copy of Suzpension order of the |
applicant from service dtd. (4/12/99), . - 1%
Anneswre - A/6 (True copy of the representation of the
applicant dtd. Nil and recieved by the authority on
11/01/2000 requesting revocation of suspension order).
Annexure - A/7 (True copy of order of case withdrawal
dtd. 19/03/2001 from the Hon'ble High Court). - | §—
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. BEFORE THE CENTRAL ADMINISTRATIVE
i TRIBUNAL : GATUTHATI BENCH.
] (CIRCUIT COURT AT IMPHAL)

ORIGINAL APPLICATION NO. l',bo! OF 2001.

4r .BETWEEN

i+ Shri L Shangazan Tangkhul, aged about 54 years, 3/0 Late L Shriphung,

l a resident of Phungcham Village, PS. and P.O. - Chingai, District - Ukhsul,

Manipur (A suspended Branch Post Master of Phongcham Branch Office).
—APPLICANT

-VERSUS-

L The Union of India represented by the Secretary,

Telecommunication and Postal Services, New Delhi.

e

The Director of Postal Services,

Manipur Division, Imphal - 795001

| 3 The Deputy Superintendent of Post Offices,

| Manipur Divizion, Imphal - 795001.

4. The Sub-Divisienal Inspector of Post Offices,
Uktrul Sub-Divizion, Ukirul, Manipur,

—RESPONDENTS.

(An application under Section 19 of the Administrative

Tribunal’s Act, 1985),

e R v open

DETATLS OF APPLICATION:

1. ‘ PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATION I8 MADE:

| The applicant filed the prezent application against the order ofhis suspensicn
ﬁ'@zﬁ holding the post of Branch Post Master of Phungcham Branch Office, under the
Dir%r:t@rate of Postal Seivi::e&:, Manipur Division, Imphal pazsed vide order did.
84/ ﬂlx’QQ under Memo A-1/Phungcham B.O. by the Sub-Divisional Inspector of
Paa—ti;; Offices/Ukhrul. |

B t

;z
|

Conid...2/-

PRESENTED BY:- .
- Uy ale omder Mretee
ADVOCATE ¥\
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[ JURISDICTION OF THE TRIBUNAL:

The applicant declares that subject matter ofthe order against which he wants

z’g dressal 1s within the jorisdiction ofthe Tribunal

LIMITATION:

-‘:} The applicant fiwther declares that the application is within the limitation

pflﬁsm%}ed in Section 21 of the Administrative Tribunals ‘Act, 1985 in as much as

| Si{i@péﬂﬁiii}n order of the petitioner was paszed on 04/12/99 by the authority against

#Exich the petitioner submutted his representation without much delay to the authority
iusi revocation or cancellation of the suspension order of which was received by
the authority on 11/01/2000 and further against non disposal of the reprezentation as
i

Pg};txtion before the Hon'ble Gauhatt High Court, Imphal Bench being Writ Pefition
xC:) No.358 022000 on 04/04/2000 and lastly it was withdrawn on 18/03/2001 with
H!:égerty to file the case before the Central Administrative Tribunal when ke came to

w?ﬂ as delay in rcvmp¥9ting the disciplinary proceedings this petitioner filed a Writ

tmow that the Hon'ble High Couwst had no jurisdiction to try his case.

4}  FACTS OF THE CASE:

!‘ A)  The petitioner was appointed as the Extra Departmental Post Master

(ifi short EDPM) of Phungeham Branch Office vide Memo No A-1/BF./Phungcham

dated 07/01/83 by the Director of Postal Services, Manipur. (Annexure - A/1)
B In 1996 on mere allegation of vacaimg the post of EDBPM by the

peL: tioner the Sub-Divisional Inspector of Postal Services (in short - SDIPO)/Ukhrul

appointed one Miss Letyaphy Ehaleng as the Extra Departmental Post Master/
Phim%ham {in short EDPM) vide hiz order dated 24/06/1996 ia collusion with the

.tat%mf of the said Miss Leivaphy Khaleng. On challenging the appointment order of

Migz Letyaphy Ehaleng as EDBPM/Phungcham by filing representation before the
Suglf dt. of Post Offices, Imphal by the petitioner and since the order of appointment of
Mii s Letyaphy Khaleng was wrong, tilegal and frivolous it was lastly cancelled and
ﬁi& Senior Supdt. of Post Offices, Manipur Division vide his letter No A-1/PF/

[Ph.mvcham dated (3/12/96 intimated the SDIPO/Uln! to handover the charge of

Phingeham B.O. fo the petifioner and further directed the Post Master, Imphal Head
Pog

)

t Office to release the pay and aliowances of the petitioner. (Annexure - A/Z)

Contd...3/-
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_3.

¢} In compliance to the order of Senior supdt., Post Offices, Manipur

vision dtd 03/12/96 (Annexure -A/2), the SDIPO/Ukhrul issued a letter to

5’#‘ R v

1 petitioner to join to his services as EDBPM-Phunecham vide his order No.A-1/

Fﬁmhchmtmi dated 01/04/97 (Annexure - A/3).

T

: D} Asarevenge to reinstatement into service of the petitioner the father
s" M s Leiyaphy Khaleng who has a good relation and right hand man of the then

Cfllllf-‘t Minister (C.M.), Manipur namely Shri Rishang Reishing lodged a mmglamt

! a&{?mct the petitioner by forging the signature of the Headman of Phungcham Paorei

Village (Centre Panchayat Court) complaining that the Branch Post Master of
“llzjfnacbam s rregular and not finctioning in the Office. It was with a motive to
enabla to reappoint his daughter Miss Leiyaphy Ehaleng as the BPM of Phungcham
X0 ? and not other than that. Over and above this fact on the pressure of the father of
Migs Leiyaphy Khaleng the then Hon'ble C. M. of Manipur, Mr. Rishang Keishing
-a!s;‘j lodged a complaint against the petitioner that the petitioner was appointed
as Ia Pastor of Varangarei Village and he was not finctioning properly as Post Master

:aetcl On receipt of the aliegations against the petitioner the Dv. Supdt of Post Offices,

Mamput Division, Imphai asked the SDIPO/Ukhrul to make an enguiry and

b‘g t his report within 10 (ten) days vide his letter No.A1/PF/Phungcham dtd.

13/08/9¢ One of the most surprising state of affairs of thiz letter dated 13/08/00

of H{y SPDS/Imphal was that a copy of the said letter was ziven to Miss Leﬁyaphy

| .
Shaleng who is not having any connection with this matter. {Annexure - A/4).
!

t

W ¥} Then the Sub-Divizional Inspector of Post Offices (5DIPO)/ Uldhrul
vtdé' his order Memo No AL/FF/Phungcham B.O. dtd 04/12/09 placed the peti-

tioner under suspension with immediate sffect in contemplation of a disci-
R {
plinary proceeding against him {Annexure - A/8),

t
| w: A copy to the suspension order did. 04/12/99 was sent to the Director Postal
\ ieﬁ«' ces, Manipur Divizion by the SDIPO/Ukhrul for his kind approval by stating
i'i;:r&ze‘ that the charze of the B P M was to be handed over to Mise s Letyaphy Khaleng
of Pﬁmiigcham Village as her name was recomsaended by the Ex-Chief Minister,
Rzah;fmg Keishing, present sitting ML.A and Dr. M Horam, Chairman Hill Areas
Comthittes, Govt, of Manipar

| . B O
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‘; F}  Boon after receipt of his suspension order from service on 04/12/99
%hé petitioner submatted a representation to the Director of Postal Services, ‘\;Iani?uf
cia{ed nil stating m{er-aha all the facts of hiz innocence and the suspension was on
fai\f"e allegations and chargaf' with bias and ulterior motives and requesting the
vauénoz ity to revoke or cancel the said suspension order and the representation
W:jaés received by the authority on 11/01/2000. {Annexure - A/6).

"i Gy The authority neither disposed of the representation of the petitioner
not, expedite and completed the disciplinary proceedings against him as early ag
palsibﬁe and accordingly the petitioner filed a Writ Petition before the Hon ble Gauhati
Ehé,!z Court/Imphal Bench being WP (C) No.358 of 2000 on 04/04/2000. In latter
f"tage the petitioner came to know that he filed the case before wrong court having no
jLH; sdiction to fry his case since he iz a Central Govt. employee and accordingly
on LLQ{‘Q}; /2001, he withdrew the case with liberty to file the case before the comt

havmﬂ the jurizdiction to deal with the matter i.e. the CAT. Hence the pfefezit caze,
gAﬁn&xu:’e ATy

L

) GROUNDS FOR RELIEF WITH LEGAL PROVISION:-

A-  Becansethe suspension crder/impugned order was paseed in a malafide
| manner in as much as it was paszed in order to enable the authority or SDIPO/
| Ukhrul to accommodate Miss Letyaphy Khaleng whose appointment issned

by the said SBIPQ;’UL}wl order was once cancellied/revoked as not tenable

i inearlier occazion

B-  Because the suspension order was passed in colourable exercize of

i power and on the dictates of the elected leaders and higher authorities and

not i accordance with la

%, C- Because the authorities failed to act on the representation of the

petitioner by disposing it at an early date o az to enable the petitioner to zeek

hiz remedies in other forum,

Contd...5/-




D-  Because the authority failed to initiate and dispose of the alleged
dizciplinary proceedings contemplated against the petitioner at an early date

and still the zame is pending even withont frnishing the charges.

E-  Because of the suspension and keeping him out of duty for 2 long time
;  and i hiz place appointing a new incumbent by spending huge amount from
. public exchequer it will amount to mizearriage of justice and will not be a

. wise policy of the authority.

6.« DETAILS OF THE REMEDIES EXHAUSTED:-

The applicant declares that he availed of all the remedies available to him

ven by submitting represeﬂtatmn which was received bv the authority 1.e. the
Dm:—*e:é'ox of Postal Services, Manipur, Tmphat on 11/01/2000 (Annexure - A/6) after
hig Efmsgenswn from service on 04/12/99 thereby requesting the authority either to

cancel/revoke the suspension order or to complete the disciplinary proceeding at
an zarly date. |

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
WITH ANY OTHER COURT:.-

The applicant declares thathe had filed 2 Writ Petxtmabemgﬁ B(O) Ne} 338

- 8%

2 QQG on 04/04/2000 before the Hon’ble Gauhati High Court/Imphal Bench against

.
his ¢ suspension order but afterwards he came to know that he had filed in a wrong

[ e

Pfﬁfi and thereafter, he then withdrew the W vit Petition on 18/03/2001,

1
8§ . RELIEF SOUGHT.-

K
3

In view of the facts and circumstances submitted above the applicant fprayﬂ

N

the f@!imvmt., reliefs:-
% a) A direction to Respondents to dispoze of the reprezentation dtd. nil

which was recetved by the authority on 11/01/2000 (Annexure -A/6);

b) A direction to initiate the alleged (ihtipimaz proceedings and to

complete it within a fixed/limited time;

[TVE - T

Contd...6~
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¢} Pass an order of cancellation or guashing the suspension order
dtd. 04/12/99 (Annexure - A/S) as the same was passed with malafide,

bias, arbitrary and oblique motive withe colourable exercise o F power,

&) Any other reliefor relieft as the Hon'ble Tribunal may deem fit and

proper; and
f) Costs of litigation.

INTERIM ORDER IF NAY PRAVED FOR.

In the interim it is prayed that the impugned suspension order dtd.

/12/2000 (Annexure - A/S) kindly be stayed/suspended and pending the D.E.
: petitioner may be allowed to work as the Branch Post Master/Phungcham
anch Office in view of long lapse of time in initiating the DE as g0 far no

charge sheet has ever been issusd/farnished for the endz of justice.

PARTICULARS OF BANK DRAFT/POSTAL ORDER FILED
N RESPECT OF THE APPLICATION FEE:.

D

y

(I

LIST OF ENCLOSERS -

Az indicated 1a the index.

kS

chirn 23]



VERIFICATION

" L L Shangazan Tangkhul, aged about 54 years $/o Late L. Shriphung,
(féow uider suspension from the post of Branch Post Master/Phungcham Branch
Gﬁ?ce}, a resident of Phungcham Village, PO & PS.- Chingai, District - Ukbwrul,
Lﬁ;ﬁﬂipﬁf do hereby verify that the contents from para Nos.1 to 11 are true to my

po‘;fs:aﬂal knowledge and belief and that I have not suppressed any material facts.

Place : Imphal Signatsve of the Applicani,
Date - 26th March, 2001,

A Sugage

( L. Shangazan )

To
The Registrar,

[Ph-charn]
kd

'3
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. ANNEXURE - A/ |
| 7

ﬁ, INDIAN POSTS AND TELEGRAPHS DEPARTMENT
. OFFICE OF THE DIRECTOR POSTAL SERVICES : MANIPUR,
IMPHAL -765001.

. LETTER OF PROVISIONAL APPOINTMENT

;?:}/feme No.A-1/FF/Phungcham: Dated, Imphal the 7th Jan. '33

Whereas the Pogt of Extra Depamnent BPM of Phungcham B.O. has become

| a acant has been newly created and it iz not possible to make regular appointment to

, the said post immediately the DPS Imphal has decided to make provisional

[ ‘

” appointment to the said post for a period of § months from the date of Jomning or till
i :

- tégular appointment is made whichever period 1= shotter.
i :
o
4
[

i n‘d;.’

3hri L. Shangazan is offered the Provisional appointment. He should cieariv

I uﬂderﬁtand that the provisional appointment will be terminated when regular

| ,%ppmnmlent 1z made and he shall have no claim for appointment to any post.

\
K
1

3 The DPS Imphal also reserved the right to terminate the provisional
aﬁbeiniment at any time before the period mentioned in para 1 above without notice

-and without assigning any reason,
R

ij 4 " ShriL. Shangazan will be governed b"g. the Extra Departmental Agents

1 a:a duct & service) Rules, 1964 as amended fom time to time and all other rules

i

11 and orders applicable to Extra Departmental Agents.
B
g

i
|
i

In case the above conditions are acceptable to Shri L. Shangazan he should

Isight the duplicate copy of this memo and refurn the same to the undersiened.

OPY

P Director Postal Services

Manipur Imphal - 795001.
Guf.ijy forwardedto -

L Shri L. Shangazan, Phungcham Village (Ukl).
; - He chould sign the fmﬂhrate copy of the Memo enclosed
: and return the same to this Office immediately.
The Postmaster Imphat H.Q.
The SDIPOs, Uldirul. ¢
SPM.

| Sd/-

B bt 13

AD! QCATE | } Director Postal Services |
7.,,/ ﬂ ! Manipur Imphal - 795001
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; ANNEXURE - A/ 2

: OFFICE OF THE
SENIOR SUPERINTENDENT OF POST OFFICES
- MANIPUR DIVISION, IMPHAL - 795001,

Memo No.A-1/PF/ Phungcham: Datsd, Imphol the 3+ Dec. 96,

\' The SDIPO/Uihul.

- ‘Subj:- Appointment of EDBPM of Fhungchams D.B
| | Ref:- Letior NeA-1/Phungcham ME 23/7/9%.

| Please hand over chasge af the B.O. to the vegnlay BPM
‘. v Skii L. Skangazan immedistely and report compliance.

Sd&-
Senior Superintendent of Post Offices
!i3 _ Mantpur Divizion, Imphal - 795001,

|
i

if
|
Capy to:-

The Postmaster, Imphal HQ. for information and necessary action.
‘He will please releaze pay and allowance of the BFM.

Sd-
Senior Superintendent of Post Cffices
Manipur Division, Imphal - 793001

| Ph-charn]
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ol ANNEXURE- &/ 3

DEPARTMENT OF POST-INDIA |
OFFICE OF THE SUB-DIVISIONAL INSPECTOR (P),

{ UKHRUL : SUB-DIVISION, MANIPUR.

i‘ "
-%ifl’m-a NeoA-¥/ Phrngchany' UKL: Dated, Ukheul, the Ist April, 1597,
i :

Bty

Shri L. Shangazan
EDEPM, Plampcham
Via - Ulduul.

Subj :- Regnstatentent in service as EDEPM, Phungchams.

Flease refer to this office letter of even No. dated 24/06/96 as to whether vou

rejoined duty on 01/06/96 and if'so send joining charge reports to the undersigned by

turn of post.

It 1= mention worthy that you were asked to join back as EDBFM, Phungcham

&

nediately after 31/03/04.

This 15 most vrgent.

Sd/-
(5.B. Hazarika )
Sub-Divisional Inspector (P}
{; Ukhrul Sub-Division, Ulhrul.
|

LIt The Postmaster, Imphal for information.

He iz requested to refease the pay and allowance

ofthe official from 01/06/96 as ordered by the 8. S POz

Imphal vide hig orders No A-1/PE/Phungcham, dated 03/12/96,
a copy { Xerox) of which i3 enclosed for ready reference please.

Sd/- :

{5.B Hazarika)
Sub-Divizional Inspactor (F)
Uklwul Sub-Division, Ukhrul.

Ph—ﬂ'ﬁm}




(Meme No A-3/PF/. ﬁi'f.ngcimm

ANNEXURE . A/ 4

DIRECTOR POST SERVICES, |
MANIPUR IMPHAL - 795601. J

i

Dated, Imphai the 13/63/99.

i

e

]

"‘F

Shri Ngarsophung, ' u
SDIPS/Ukhrui.

Sub:- Complain against Slyi L. Shangazan EDEPM Fhungcham
54 ledged Headman Phungcham Village Centve Panchayat

Const Maskunsim.

Shri Hr. Wongnaoyo Headman, Phungcham Paorei Village Centre Panchayat

(!ourt Mashunrim Phungeham lodzed complain against the ufezrzhlaﬂy no1-

finctioning of BPM

In this connection Shri Rishang Keishing the than Chief Minister, Mantpur

h:s alzo lodged the complain against Shri L. Shangazan BFM of Phungcham

10, stating that who has heen appointed az Pastor of iasaﬂga el Viﬂags, Uldirul

d Miss Leivaphy Khaleng D/o Mahai Khaleng of Phungcham Viiiage ag

pointed as BPM before one year of the C.M. letter and he has requeuted

th‘at her appointment may be regularized and she will be entitle to :eguiat

gazr but tilf teday no fruitful resnit.
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In the meantime Shri L. Shangazan who was a teacher of Paocham High

School, Ukhrul whe attend 35 years old and retired from service on superannuation
|

w.ef 21/07/02 A/N. All the relevant xerox copies of letters are sent to L/W for your
i , :
immediate enquiry and submit details report within 10 days positively. This may be
t];}'eated most urgent

|

I

h |
Encld ;- Asabove. Sdi-

! (N.C. Halder}

Deputy Supdt., of Post Offices

Mamspor Divizion Imphal - 79500

ek

L Miss Letyaphy Khaleng, Phungcham ‘.ﬁifage, for information.
2 Hd. Man of Phungcham Village, Ukhrul - for information

i Sd/-

{N.C. Halder) 13/08/9¢
| Deputy Supdt | of Post Offices
B Manipur Division Imphal - 795001,
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ANNEXURE-A/ § o

DEPARTMENT OF POST-INDIA |
OFFICE OF THE SUB-DIVISIONAL INSPECTOR (P,
’ UKHRUL : 5UB-DIVISION, MANIPUR.

!Z S
ﬁ;vfémﬁ ﬁ*&d—f/ﬁsrmgc&gﬁs £.6: Dated, ot Ukkrni, # December 1999,
ORDER

Whereas disciplinary procesding against Shri L Shangazan Bpm, Phungcham

BO is pending.

Now, therefore, the undersigned is exercised of the powers conferred by
ile & of P&T Ed. Agents (Conduct & Service) Rules 1964, bereby places the

R
aid Shri L. Shangazan under put off duty with immediate effect.

3
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It is, fiwther ordered that during the period that this order shall remain in

e
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force, the head quarter of Shri L. Shangazan will be Phungcham Vitlage BO and the

|

said Shr1 L. Bhangazan shall not leave the Hy. without obtaining the prior permission

of the undersigned

| Sd/-
) (Hg. Ngareophung)
Sub-Diviztonal Inspector of Post Offices,
Ukhrul Sub-Division, Manipur

opy {o:- ‘
L The Director Postal Services, Manipw Divizion for information and

il

kind approval. It is further intimated that on 18/11/9% the underzigned
personally visited the office B.O. and found the Bpm is unauthorised absent
sinee from 1997 and the detail reports will be submitted shortly. Hence the

S otk

charge of the Bpm is to handover Misz Leiyaphy Khaleng of Phungcham
Village as Bpm of the BO as Edda cum Edme iz not fit to hold the charge of
Bpm of the BO and az Miss Leiyaphy is recommended Bpm candidate by
Ex-ChiefMinister Rishang Keishing present sitting MLA and Dr. M. Horam
Chatrman Hill/area and Committee Govt of Manipur,

Shri L. Shangazan Bpm, Phungcham BO for information. _

New Bpm Misz Leiyaphy Khalens of Phungcham Village B.O. for information.
The Post Master,, Imphal HQ for information

Office Copy of the S DL Ulduul.

b e s pd

Sd/-
( Ng. Ngarsophung )
Sub-Divisional Inspector of Post Offices,
Ukhrul Sub-Division, Manipur.
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ANNEXURE-A/ §

To
i The Director of Postal Services,

Imphal, Manipur Division

sub:- Prayer for revocalion af suspension ovder nnder Memao

No.Al/PF/ Prungcham B.O. dated at Uklenl the & Dec. 15899

b Humble submission of L. Shangazan of Phungcham.

i —Pelttioner.

| Hdr;'s’bie Sit,

“ With due respect, the petitioner begs to submit as follows:-

Loy _

| 1.+ That, the petitioner has received the suspension order MemoNo . A-1/PF/
‘| Fhﬁn@cham B.O. dated af Ukhrul the 4*Dec. 1999 through a Registered Post on the
! 9&1 Dec. 1999 and being agg,neved with the said order, the petitioner begs to prefer

! ﬁuﬂ appeal for favour of your kind conzideration.

2 That, before the suspension order served to me through aregistered Post did..

| v -1!1*;'99 the Deputy Supdt. of Post Officer, Manipur division Imphal has served an

]{ information to Shri Mgareophung SD/PS. Ukhrul did. 13/8/99 Memo No A-1/PF/
5; P&Lngtham B.0., a copy served to the Headman of Ukhrul directing Ngareophung to

|i haid enquiry on the alleged non-fimctioning of Phungcham -BPM.

|’ j; The information further refers (Para II) that as desired by the then Hon'ble
|* "“hiet Minister, Manipur Shri Rishang Keishing one Miss Leiyaphy Khaleng be

apipmnted BPM Phungcham by removing L. Shangazan from the service. ‘The
f ::énten s of the information inferred that the post of B PM. Phungcham is a political
I apfpamhneﬂt I it iz 5o the petitioner BPM is bound to zeck the intervention and

*at, ourent Hon'ble Chief Minizter of Manipur for recommendation and favour ete.

’5 | Contd....2/-
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3 'i That, it iz further referred that the petitioner is a Pastor of Varangarei Baptiat
" Ch 'hurch and that he has been alleged to be irregular in his task/respons ibility in
| éi»rha\: ging the official duty. To this the petitioner begs to say that Varangarei is only
*( a machet & part and parcel of the mother village - Phungcham and that the viilage
u atfammf'tratmn of Phungcham-Paorei-Varangarei are carried out by the Original
, amne Headman HR. Wungnaovo according to the Tangkhul Custom In Phungcham

i irdlage there are two different machet - (1) Paorei (2) Varangarei and both rematn

_,, mxéer the patta of Phungcham Village where the Original pattadar resides. It would

" ‘be imsmderf'tood by the Postal Authorities Manipur division that Phungcham Paore

| amﬁ Varangarei are 3 different and distinet villages, having different village panchayat

L oF _mmcimtm& Perhaps, such misconception would tent to lead the authotity to come

to the conciusion that the postal service of L. Shangazan at Varangarei would have
| caused irregularities in his official duties az BPM Phungcham. It is to state that both
1 Paom and Varangarei are situated equidistant from Phungcham Village -21/2 Kams.

!1 ﬁuhm Phungcham. Secondly, the Postoral servics is confined to duty zpecially on
Smgldav a general holiday in the country. Thirdly, Shri L. Shangazan did not migrate/
.:ﬂlﬁ to Varangarei. His house, properties both movables and immovables are all at
Phuﬁﬁchdm and except on Sunday he is physically at Phungcham and is active in the
1 aizsa:har ge of his duties as BPM Phungcham. The Headman and hiz village Authority
; mzmbers do not find fault of his irregularities but Shri Mahai Ehaleng and a group of

dmg;unﬂe persons who are against the religious congregations, village development
h and 3 smooth functioning into the village administration are always intended to
r cr ::ate problem after problem for his own gain by identifying himself as a political
| ssade" inthe village and influenced the then Hon'ble C M. Manipur (Rishang Keishing}
for a strong recommendation into the avpomtment of the danghter az BPM by
fremovmg the petitioner from the said post. The petitioner would draw vour kind
f attmtmn agto how the Dy. Supdt. of Post Officer Mr. N.C. Halder directed to hold an
; enqum against L. Shangazan BPM Phungcham dtd. 13/08/99. Whereas the whole
pqpulace of Phungcham solidly stood behind the Headman, VAs. and L. Shangazan.

ll &hﬁ Mahai Khaleng alone forcible removal of L. Shangazan. 5% ofthe villagers are

: h@l‘lciiv behind petitioner (L. Shangazan) that hiz pastoral zetvice rendered within the
|i
wﬂ!aﬂe 15a¢ conventent az he did so while he was servicing as an Assistant Teacher of

lPaocham High School. In support of this contention, the Headman of Phungcham
o
‘,HR Wungnaoyo, oni behalf of Phungcham-Paorei village Centre Panchayat has

il

!; :,uﬁmmﬂd an application to the Director Postal Services, Manipur Division dtd.

i

! Iﬁf 10/29 with reference to No.Al/PF/Phungcham dtd. 13/08/99. A photostat copy

ﬂ aﬁached herewith in Annexure (A/1).
s Contd....3/-
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4. J That, on receipt of the information/order Dy. Supdt. of Postal Service
I"Jfl A1/PF/Phungcham dtd. Imphal the 13/08/09 the Headman and BPM
Fﬁ%mgckam went .tﬁ Uldhrul to met the SBI Post Ukheul on the 17/11/99 whereas the
&Bi came to Phungcham fom his village Tungou Via Tuinem, Phadaﬁg, Tollot to
| Plumgcham and thus they missed him at Ukhrul. At Phungcham the SBI/Post asked
!t %—figﬂ on a blank paper to L. Kuisang VA and PR. Vaoreithing, a runner Phungcham
Bfgl’x{ and on the next day, (18/11/99) the SDI Phungcham for Ukhrul. Both of them
é:d not know and understood Vaoreithing submitted an application to the Director
| Postal Services containing among other the encpiis'ies and his replies to SDL Postal
S.%vir:es Ulhrul. The zaid application is aﬁciﬁsed herewith in Annexure A/T

!
]

5.

That, it t= presumed that there i a strong evidence to prove that the SDI

Pc:ff:iil Services Uldwul and Shri Mahai Khaleng to forcible remove L. Shangazan
ﬁ'é{m his service and thuz 8D has submitted on concocted reported to the Directer,
Pe:LLtaI Service Impha! Manipwr divizien rezulting in the suspension order of
L.jShangazan for an allotted irregulariti;ﬁ inte the zervice. Justice requires

asiexpianation call to L Shangazan be made and an opportunity of being heard be

.

afforded for hiz defence before iseuing the suspension order dtd. 4/12/99. Such an

arbitrary order ofthe superior officer 15 subject to judicial review unless revoked with
iminediate effect In act of humiliation to the employee by the superior officer shall

o ) ' )
regquire to be tested in the court of Justice.

Prior to the recent suspension order 4/12/99 az apainst L. Shangazan, the
] :

SEEL’IM}:H! Past Office (S B. Hazarika) under Memo No Al/PF/Phungcham Ukhrul
dtd. Ukhrul 24/06/96, has forcibly removed L. Shangazan from BPM Phungcham

t

) mlld one Misz Leryaphy Khaleng was appointed into the same podt on fiivolous charges.

T—

T*.Jr: this L. Shangazan made a prezentation to the Director Postal Service Manipur
D;;zisien did. 23/10/99- a photostat copy of the SDI/Ukhrul has izsued an order
N;;l.Ali‘PF;’Phlmgcham«’Uktnul for remstatement of L. Shangazan to the same post
'ﬂ%‘e said order attached in Annexure - A/4,

Contd....4/-
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' It is most regretted to say that the Central Services Employees have ignored
the;wnstimtionai right of a citizen “The opportunity of being heard” and employees

are under mercy of the “Higher authority” either dismiss or remove or suspend.

Sir, kindly examine the relevant documents submitted in Annexures and may

! —
please pass order az may deem fit and proper at your end.

i
!
)
! May I request you :-

! To revoke the suspension order did.. 4/12/99 as arbitrary and unconstitutional
i' -

d

1 an opportunity of being heard be afforded to the victim for justice.

L
i} : Political interference in the maiter of appointment and retention in to the Cen-
i

i} Postal Services be stopped immediately and justice done.

Yours faithfully,

Sdi-

o | (L. Shangazan)

ANEXUFES &-

2

1 [ No.AUPF/Phungcham dtd. 13/08/99.
2. ! Statement of PR. Vaoreithing, runner Phungcham BPM did. 25/11/29.
3. Petition by L. Shangazan to the Director Postal Service
| Manipur Divn. dtd. 23/10/96. |
4. Order No.Al/PF/Phusgeham Ukhrul dtd. 01/04/97.
3. Order ofthe Sentor Supdt. of Postal Services dtd. 03/12/96.
6. Suspension order (4/12/99.

- [Drichem pl6)
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ANNEXURE-A/7
IN THEE GAUHATI HIGH COURT

(The High court of Assam, Nagaland, Meghalaya, Manipur,
Tripuia, Mizoram and Arunachal Pradesh).

IMPHAL BENCH

Hitt Petition (C} No.338 of 2000

Shri L. Shangazan Tangkhul

-VERSUS-
1. The Union of India and 3 '(threze.) sthers,
—Respondents.
PRESERT
THE HON'BLE MR JUSTICE BEB. DER
For the petitioner ; Mr. L. Sharat Sharma, Advocate
For the respondents C.GiC
Drate of order : 1/03/2001.
ORDEER

Heard Mr. L. Sharat Sharma, learned counsel for the petitioner.

He prays for permission to withdraw thiz caze with liberty to re-file again, it

cgj advized.
; i

Be that az itmay, the petition is allowed to be withdrawn with liberty to re-file

ain if 20 advised.

Sd/- BB Deb. Judge.

P -chatig
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